
                                    

Present:- Sri Nabajit Bhatta, CJM, Sonitpur, Tezpur 

        Tezpur PS Case No-575 of 2022 
      GR Case No-1011 of 2022 

U/S-498(A)/494/325/34 of IPC 
 

ORDER 

30.05.2022  

Case record put up today. 

Seen the Petition No-608/2022 filed by the petitioner, namely, 

Md. Abdul Kuddus praying for releasing the accused person, 

namely, Md. Dildar Hussain on bail.  

Heard learned counsels of both sides on the instant petition. 

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused person 

is innocent and no way connected with the alleged offence. The 

Ld. Counsel of the accused submitted that police arrested the 

above-named accused only on suspicion and in the event of his 

release of bail there is no chance of his absconding. 

Also seen the objection petition vide No-616/20222 filed by 

petitioner Must. Halima Begum wherein she has prayed to reject 

the bail application filed today by the petitioner, namely, Md. 

Abdul Kuddus praying for releasing the accused person, namely, 

Md. Dildar Hussain stating that the petitioner Halima Begum is 

the informant of this case and she has lodged the case against 

her husband who is the accused of this case. It is also stated by 

the petitioner that her husband Md. Dildar Hussain had 

subjected her to physical and mental cruelty endangering her 

life. It is further stated that the accused has married another 

woman and he did not provide maintainance to the petitioner 

and her two minor sons and further accused on the instigation 

of relatives of his newly married wife used to torture her. Hence, 

prayed to reject the bail prayer of the accused person.  

Also perused the case record. The prosecution story in brief is 

as follows that 08.05.2022 complainant Halima begum lodged 

the ejahar before the O/C of Tezpur PS to the effect that she  
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got married with the accused around 12 years back and out of 

said wedlock two children were born to them. But the accused 

again married with another woman and started torturing her 

physically and mentally and also assaulted her causing her 

injury. It is also alleged that on 07.05.2022 at night the accused 

against assaulted her and trying to kill her and then she started 

shouting for which accused fled away from the house.   

On perusal of the case record, it appears that the accused was 

arrested and produced before the court on 14.05.2022 and the 

investigation of this case is pending at initial stage. On perusal 

of the case record, I found sufficient incriminating materials 

against the accused. At this stage, if the accused Md. Dildar 

Hussain is released on bail, the whole process of investigation of 

this case will be hampered. So, under such circumstances, 

considering the gravity of the offence charged against accused 

Md. Dildar Hussain and materials collected by the investigating 

officer and also written objection filed by the petitioner-cum-

informant of this case, I find that this is not a case where the 

accused person can be relied upon and enlarged on bail. 

Accordingly, the bail petition filed on behalf of accused Md. 

Dildar Hussain is rejected.    

Accordingly, bail application is disposed.  

Inform all concern. 

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 

                          Sonitpur, Tezpur 


